
CENTRAL ADJ111INISTAATIVE TRIBUNAL 
JAIPUR BENG-I, JAIPUR 

Hon' le Mr •. G.C.Srivastava, Member (A) 

Bon• le Mr. M.L. Chauhan, Member (J) 

Date: 15.11.2002 

Roop Narayan Sha:r:ma son of Shri Devki Nandan Shanna, aged 

abou· 43 years, resident of Quarter No. 1000-B Railway New 

Colo y, Kota Jn. 'Nestern Railway, at present employed on 

the st of Vehicle Dri~er Grade-l, in the office of Senior 

sect on Engineer (VVorks), Wester:n Railway, Kota. 

·Applicant 

(By dvocate: Mr. G.B. Shanna) 

VEHSUS 

1. nion of India through General Manager, Churchgate, 

Jlumbai. 

2.' dditional Divisional Railway Manager, 'Nestern Railway, 
Iota Division, Kota. 

3,. fenior Divisional Engineer (H,Q) Western Raihvay, Kota. 

4. rssistant Engineer (Works), V!J3stern Railway, Kota. 

5. ea.tion Eng ineer-I, (Works), 'de stern Railway, Kota. 

Respondents 

(By dvocate: Mr.s.s. Hassan) 

Q_J3. D E R ~Or~l:) 

Hon 1 le Mr. G.C.Srivastava, Member (A) 

Heard Mr.c.B.Sharma, leamed counsel for the 

appltcant and Mr.s.S.Hassan, learned counsel for the 

res pdmdents. 

2. l In this OA the applicant, vvho was vvorking as driver 

unde the respondents, has prayed for the fo llovving reliefs: 
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(i) That the respondents be directed to produce 

entire record relating to the case and after perusing 

the s arne order of Revisional Authority dated 14.3.2001 

(Annexure A/ 1) and appellate order dated 20.12.2000 

(Annexure-A/2) along with charge sheet dated 25,8.2000 

(Ann~xure-A/6) and punishment order dated 10.10.2000 

(Annexure-A/B) be quashed and set aside with all 

consequential benefits.: 

(ii) That the suspension order dated 4.8.2000 

(Annexure-A/3 and A/ 4) be quashed and set aside and 

respondents be directed to treat the period 4.8.2000 

to 19.8.2000 as spent on duty for all purposes 

including pay and allowances.·; 

(iii) That any other direction, or orders may be passed 

in favour of the applicant which may be deemed just 

and proper under the facts and circumstances of this 

case in the interest of justice •. 

3.' The applicant had been awarded punishment of 

redu tion to lower stage by two stages for one year without 

cumu ative effect. He had filed an appeal and revision 

peti ion which were also rejected by the respondents. 

Mr.Sharma, learned ·counsel for the applicant had pointed 

o:r;-de 

and 

had 

at the order passed by the revisional authority vide 

dated 14.3;2001 (Annexure A-1) is a non-speaking order 

es not cover the contentions raised by the applicant 

revision petition: According to him, the applitant 

contentions L~garding regularisation of suspension 

period and also requested that the punishment be quashed 

and set' aside. He a~so requested for personal hearing 

befo e final orders are passed·. Mr.Shanna for the applicant 

s that the applicant vvas not given any personal hearing 

ravisional authority before passing the order; The 

also does not discuss any point raised in his revision 

petit 'on and merely states that the revision petition does 

ise any new points an~ since old points have already 

been onsidered the·. punishment is retained. 
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4." We have heard the learned counsel for both the 

part· es and are of the considered view that the order pas sed 

revisional authority does not deal with any of the 

raised by the applicant and is therefore not a 

reasoned and speaking order. We quash and set aside the 

same and remit the matter back to the revisional authority 

to econsider the revision petition submitted by the 

applicant after giving personal hearing to the applica~t 

and pass appropriate reasoned and speaking order under 

int · aation to him within a period of three months fran the 

dat of receipt of a copy of this order. 

5. With the above direction, the OA. stands disposed of. 

No osts • 

vtc 

C-~rr< c-~"-1-i. 
(G.C .s rivastava) 

Member (A) 


